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                IN THE INCOME TAX APPELLATE TRIBUNAL DELHI  

BENCH “DB” 
 
           BEFORE SHRI YOGESH   KUMAR U.S., JUDICIAL MEMBER 

AND  
SHRI MANISH AGARWAL, ACCOUNTANT MEMBER 

 

           I.T.A. No.132/DDN/2024  (A.Y 2022-23) 
 

ACIT  
Dehradun  

Vs.  Solar Turbines 
International Company 14, 
Tractor Road Singapore, 
Singapore - 627973 

Appellant  Respondent  

Appellant by Sh. Mohan Lal Joshi, Sr. DR  
Respondent by  Withdrawal of appeal 
Date of Hearing  10/09/2025 

Date of Pronouncement  12/09/2025 
 

ORDER 

PER  MANISH AGARWAL  AM: 

The present appeal is filed by the revenue against the order of Ld. 

Commissioner of Income Tax (Appeals/ National Faceless Appeal Centre 

(‘Ld. CIT(A)/NFAC’ for short), Noida dated 22.05.2024  for the 

Assessment Year 2022-23 arising out of the order of the Assessing 

Officer vide order dated 20.02.2024  pertaining to A.Y. 2022-23. 

 

2. At the outset, at the request of the Ld. Sr. DR has moved the 

following application :-  
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6. Noting the contents of the above application, the Appeal of the 

Revenue is dismissed as withdrawn. However, revenue is at liberty to 

approach the Tribunal for reinstitution of appeal in case the matter is 

covered by any exception provided in board circular.  

Order pronounced in the open court on  12 September, 2025. 

 

 Sd/-              Sd/-  

(YOGESH KUMAR U.S.)                       (MANISH AGARWAL) 
 JUDICIAL MEMBER                                  ACCOUNTANT  MEMBER 
Date:- 12.09.2025 
NEHA, Sr.P.S* 
Copy forwarded to: 
1. Appellant 
2. Respondent 
3. CIT 
4. CIT(Appeals)           
5. DR: ITAT 
 
 
             ASSISTANT REGISTR 
                        ITAT, NEW DELHI 
 
 
 
 
 
 
 
 
 


